IN THE NATIONAL COMPANY LAW TRIBUNAL
NEW DELHI BENCH, (COURT-II)

Item No. 206

(IB)-418(ND)18

IA/616/2021, IA/1164/2021, Appeal/13/2021 IA-2559/2021, I.A No
2255/2021, I.A-2255/2021, 1A/ 1982/2021, IA-4311/2020, IA-2805/2021,
IA/3770/2020 IA/3983/2020, IA/173/2021

IN THE MATTER OF;

M/s. Alloys & Metals (INDIA) Applicant/Petitioner
Vs.
M/s. Hindustan Paper Corporation Ltd. Respondent

Under Section: 9 of IBC, 2016

Order delivered on 22.07.2021

CORAM:
SHRI. ABNI RANJAN KUMAR SINHA, SHRI. L. N. GUPTA,

HON’BLE MEMBER (J) HON’BLE MEMBER (T)

PRESENT:

Mr. Ajay Bhargava, Mr. Wamika Trehan and Mr. Milind Sharma, Adv for the
Appellant in Appeal No. 13 /2021, Mr. Anuj Jhawar, Advocate for the Applicant
in LLA. No. 1164 of 2021, Mr. Avijit Roy, Mr. Rana S. Biswas, Mr. Sunil Sarma ,
Advocates for Assam Power Dist Co Ltd in TA No.173/2021, Mr. Pranay
Agrawala & Mr. Sarthak Gupta, Advocates for Applicant (Mr. Hemant Kumar
Kakati) in IA 2805/2021, Mr. Siddharth Seem, Adv. for Applicants in I.A.
4311/2020, Sr. Advocate Vivek Sibal, Adv. Rahul Sharma, Adv. Sushant
Tomar for Respondent, Mr Anand Varma, Ms Apoorva Pandey in IA No 3770
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(T.S. SINGH)
COURT OFFICER

ORDER

Renotify this case on 11.08.2021

Ashwani



